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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 21/2025
(IA No 242/2025, TA No 243/2025)

IN
ORIGINAL APPLICATION NO. 271/2023

IN THE MATTER OF:

NEWS ITEM PUBLISHED IN NEWSPAPER TIMES OF INDIA DATED

01.04.2023 TITLED “4 DEAD AFTER BLAST AT A HOUSE IN

BULANDSHAHR, DOCUMENTS OF CHEMICAL FIRM RECOVERED

PROBE UNDERWAY”
INDEX
S. PARTICULARS PAGE
NO. NO.

l. COMPLIANCE AFFIDAVIT ON BEHALF OF DISTRICT
MAGISTRATE, BULANDSHAHR, UTTAR PRADESH IN
COMPLIANCE OF THE ORDER DT. 09.01.2026 PASSED

BY THE HON’BLE NATIONAL GREEN TRIBUNAL

2. A COPY OF THE BANK STATEMENT/TRANSFER

DETAILS EVIDENCING PAYMENT OF RS. 40,00,000/-
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(RUPEES FORTY LAKHS) TO THE BANK ACCOUNT OF
APPLICANT NO. 1 IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE-1

3. A COPY OF THE LETTER DATED 28.02.2026 |S

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2

4. A COPY OF LETTER DATED 28.03.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3 10

THROUGH COUNSEL
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar()9jadon@gmail.com
PHONE NO.-7838248353

Date: 06.04.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL !
o PRINCIPAL BENCH, NEW DELHI |

EXECUTION APPLICATION NO. 21/2025
(TA No 242/2025, 1A No 243/2025)

IN

ORIGINAL APPLICATION NO. 271/2023 shok Kumar

dvocate

IN THE MATTER OF:

01.04.2023 TITLED “4 DEAD AFTER BLAST AT A HOUSE IN
BULANDSHAHR, DOCUMENTS OF CHEMICAL FIRM RECOVERED

PROBE UNDERWAY”

COMPLIANCE AFF IDAVIT ON BEHALF OF DISTRICT MAGISTRATE,

BULANDSHAHR, UTTAR PRADESH IN COMPLIANCE OF THE ORDER

DT. 09.01.2026 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

I, Shruti, aged about 40 years, W/o Sh. S.K. Pandey, presently posted as District
Magistrate, Bulandshahr, Uttar Pradesh do hereby solemnly affirm and state on oath

as under;

1. That, the Deponent in the above captioned matter, am fully conversant with the
facts of the case and am competent and authorized to swear the present reply.
2. That I state that the contents of the affidavit have been drafted by my counsel on

my instructions and the contents of the same are true to my knowledge and

éﬁ)ﬁWe i3l has been concealed therefrom.

dvocaie - /V
Adv b VK

ea-Butands
x A}raegd. No. 1688

Ex. Date 24-5-2030
\ @ N .
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BACKGROUND OF THE MATTER WOT4Axs b

s haté: sougflt eXecutlon
Afé‘a bNI 17} 'J ar i

of the order dated 18.04.2023 passed by the ’b eEf'Dn%unaI i OA NO

3. That, in the present Execution Application, the Ap liga

27172023, wherein Applicant No. 1, Amina Bano W/o Rah&g /Iéhan has
claimed herself to be the legal heir/dependant of the deceased Rahis Khan and
Ahad, and Applicant No. 2, Dhirendra Kumar S/o Mahaveer Singh, has
claimed himself to be the legal heir/dependant of the deceased Chandrapal,
and have sought compensation of ¥20,00,000/- each on their behalf.

4. That, the matter was last listed for hearing on 09.01.2026 wherein the Hon’ble
Tribunal directed as follows:
“...3. Mrs. Shruti, District Magistrate, Bulandshahr appearing virtually has
submitted that the order of the Tribunal will be duly compli-ed with and she has
sought a week’s time to file the affidavit indicating the timeline within which
the order will be complied with.
4. 1t is also the responsibility of the Chief Secretary of the State to ensure that
the order of the Tribunal is duly complied with promptly.

S. List on 08.04.2026...”

COMPLIANCE REPORT IS AS FOLLOWS

I PAYMENT OF COMPENSATION AMOUNTING TO RS. 40,00,000)

(RUPEES FOURTY LACS) TO AMINA BANO IN RESPECT OF

DECEASED SH. RAHIS KHAN (HUSBAND OF APPLICANT NO. 1)

AND AHAD (SON OF APPLICANT NO. 1)

O
\\ h()t}atﬁm Hue compllance wnth the directions of the Hon’ble Tribunal, a total
Adm’)( AL ‘

' % A(exsmhgqﬁt{“gnoh ar%munt of %40,00,000/- (Rupees Forty Lakhs only), ie

3




II.

O
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%20,00,000/- each in respect of dec secﬁ

Applicant No. 1) and Ahad (s n._q’f A p’ﬂé‘%f o NG ] ), has been

Khan (husband of

‘\ 7r\

transferred/credited to the Punjab National Bank Ac

CGHHE (}f Smt Amina Bano
W/o Late Sh. Rahis Khan (Applicant No 1) Vldé Transactlon No. NEFT
/RBISH00490393165/BULANDSHAHAR-TREA”SURY dated 31.03.2026.

A copy of the bank statement/transfer details evidencing payment of Rs.
40,00,000/- (Rupees Forty Lakhs) to the bank account of Applicant No. 1 is

annexed herewith and marked as Annexure-1.

STATUS OF CLAIM AND _VERIFICATION REGARDING _SH.

DHIRENDRA KUMAR (APPLICANT NO. 2)

. That, in compliance with the directions of the Hon’ble Tribunal, A.D.M. (F/R)

Bulandshahr, vide letter no. 661/ST-ADM(F) dated 28.02.2026, directed the
S.D.M., Bulandshahr, to furnish details regarding the legal heir/dependant of the
deceased Sh. Chandrapal S/o Sh. Devi Sahay, and to verify the claim of Sh.
Dhirendra Kumar S/o Mahaveer Singh (Applicant No. 2) claiming to be the
legal heir/dependant of the said deceased.

A copy of the letter dated 28.02.2026 is annexed herewith and marked as
Annexure-2.

That, the S.D.M., Sadar, Bulandshahr, vide letter no. 4926/S.T./SDM dated
28.03.2026 has reported that the deceased, Sh. Chandrapal S/o Sh. Devi Sahay,

died unmarried and left behind no legal heir/dependant. It has further been

stated in the said letter that Dhirendra S/o Mahavir (Applicant No. 2)is engaged

ﬁgp&(\mﬂ‘le r da '\d 28.03.2026 is annexed herewith and marked as Annexure-



‘ocate
*s Arca-Bulandshalr | ¢

8. That, vide letter dated 28.03. 2026 ngxe f%m% t hag further been reported

sisters, and a total of

fifteen nephews/nieces, out of whom Dhirend'rziﬂ S/o Mahavir is one of the

nephews.

That, vide the aforesaid letter dated 28.03.2026, it has further been reported that

the statements of Smt. Jagvati W/o Mahavir Singh (mother of Applicant No. 2

and sister-in-law of the deceased), and the joint statements of Sh. Tikam Singh

S/o0 Chhiddalal and Sh, Suresh Chand S/o Gopal Singh (neighbours of the

deceased), were duly recorded, which confirm that the deceased Chandrapal

did not have any legal heir/dependant.

10.That, it is humbly submitted that in dye and bona fide compliance with the
directions of the Hon’ble Tribunal, the compensation amount has been duly

disbursed to Applicant No. 1 in respect to both the deceased family members.

However, with regard to Applicant No. 2, namely Sh. Dhirendra Kumar S/o

Mahaveer Singh, the payment of compensation could ndt be done as his
claim as a‘legal héir/dependant of the deceased Chandrapal could not be

proved upon due inquiry and verification conducted by the competent

district authorities.

11.Hence, this Compliance Affidavit s respectfully submitted for kind perusal of
this Hon'ble Tribunal.

12.That, everything stated above s true and correct to my knowledge derived from

official records, and nothing material has been concealed therefrom,

%// DEPONENT



Verifiedat _Bulandshahr "4, th1s 6th day of April 2026, that the contents of the

above affidavit from paragraphs 1 to _12 are true and correct to the best of my

knowledge and belief, No part of it is false and nothing material has been concealed

therefrom.

/&/DEPONENT
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A/c. Ledger Inquiry

Account Ledger Inquiry

|

’ Alc.ID

‘; Alc. Status
Alc. Open Date

‘ GL Subhead

Opening Bal.
|| Closing Bal.
‘ Funds in Clg.

Tran. Date | Value Date
I3 31-03-2026  31-03-2026

K|

6565000100084 148 INR 656500 AMINA BANO
ACTIVE

26-09-2019

05100

INR 39.160.30 CR
INR 40.39.160 30 CR
INR 000 CR
Instr No Particulars

190

AJc. Status Date

Ac. Close Date

Alc. Type

Available Amt.
Effective Available Amt.

Float Bal.

NEFT/RBISH00430323165/BULANDSHAHAR TREASURY

CCy
INR

Page 1 of 1

ANNEXURE-1
Hop ©
12-07-2024 ‘

CUSTOMER ACCOUNT
40,39,160.30 CR.E

INR
INR 40,39,160 30 CR.D “‘
INR 000 CR. |
i
4 Page 10of 1P|
Il
Debit Amt Credit Amt Bal ‘u‘
40,00.000 00 40,39,160 30CR ‘;

02/04/2026
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ANNEXURE-2
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